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Heard Mr.Aswini Kumarx Mishra, Learned Counsal

the Applicant in ¢,A.Ne.278/1993, and Mr.Ashek Mehanty,

1933 and 331/19%93, and alse Mr.K,C,Mzhanty, [ earned
rment Advecate, agpearing for the state of Crissa,
ME.U,8,Mohapatra, Learned Additienal Standing Counsel
aring far the Union of India£;ll these cases,

By filineg M,A.Ne,358/12083,the applicant in
Ne,27:/1923 has prayed fer finzl hearing ef the
inal applicatien for dlsposal as directed by the
cipal Bench of the Central Administ:ative Trimunal,
mull Bench ef the caatral Administrative Triounal

Delhi, vide its erder dated l6th April, 2862
ered the issues raiwed wy the pivisien mench ef
Trieunal and,thercfere,we have decided te hear
thé feur cases en merits.

rrom the facts ef the case it reveal ed
the Applicant 4in 6A Nes. 278 and 27§£ 1293
directk} recruited as Assistant Cemmandant ef
sa Almed Pelice Service and the otlhier twe Applicents
A Nos.277 and 331 ef 1923 wéte pr@mot@eé te the

service,The full Bench @f the Triswnal,after eeing

int® the varisus facts e¢f these cases and the law governing
|

ceng

roli

prid

recruitment te the Indian police Service,came te the
lusien that the Assistent cemmandancts of Orissa Military
ce and pefuty supdt. ef pelice did net ferm ene cadre

hE te 25,11.17R8 and alse that the ctate of Crissa

ned ceunsel for the Applicant in Q,A,Nes,277/1993, A



'évnntci. ..0xder dt. PR-¢ 7-280 3,

Lavina nmt‘issueﬂ with any specific declaratien with
regard te eguivalance of Assistant cewmandaﬁs ef

Armed police with peputy superintendent ef State police
for promotien te IPs till 94.11.192¢,the memvers of
this service i.e. the petiticner.w;xe not eligierle for
premotien te Indian police Service under regulatien
2(3) (3i) of IPs (appointment by Promotien) Regulatien,
1955, |

In view ©f the anove Eil’gdims and having

densidered the facts and circumstanced ¢f thkse cases,

we see no merit in thiese Orleinal Applicetiens and the

2

ouUr cases ake digosed ©f wsing devylid of any merit,
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